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0.A No. 1012/06

Dt. 2+.08.2011

Hon’Hle Mr. Sanjeev Kaushik, J.M.

None appeared for the parties even in
the reyised list. ' l

From perusal of the order sheet it
appeats that the matter has been adjourned
on orJe pretext to the other which goes to
show fthat the applicant is not interested in
proseduting the case. Even today when the
Restoration Application ‘is taken, none
appeafed to press the same. Hence the
Restorption Application No. 687/09 is
dismissed in default and for want of

prosecution.
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